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IN THE CENTPAL ADMINISTRATIVE TRIBUNAL, JAIFUR BENCH, JA}PUR.
C.P.No.169/95 ' Date of order: 18.9.1996
M.A.No0.227/96

Gauri Shankar
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Shri M.Ravindran, ' ¢ Reapondents

General Manager,

)

Western Railway.
BRombay &'Ors.

Mr.P.V.Calla
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Mr .Manish Bhandari j : Counzel for respondenis.
CORAM:
Hon'lkhle My, 0. .P.Shavrms, Adminiztrative Member

Hon'hle Mr.Patan Pralash, Judicial Member.

PEP HON'RLE MP,0Q.P.SHAFMA, ADMINIZTEATIVE MEMBER.

n

. This Contempt ztition has bzen filed by Shri Gauri
Shankar, praying therein that the respondents should be callszd
sersonally and azked why they shounld not be punished for

failure to implemeni the ovrder of the Tribuna passed on

8.32.1995 in O.A No.594/94, Gauri Shanlkar Ve. Union of India &

2. Wz have heavd the learnsd counsel for the parties and

peruaxd  the veply £ilzd by the vespondsnts as alsoe  the
additional aifidavit £iled by them. The learnsd couns2l for the
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petiticonsr =ccepis that the Jdivecition

bzen complied with, excspt with regavd ko regulavization of the

applicant in Tota Division. Thz learnsed counss for the
raspondents has sktatsed Fhat the applicant’'s caze for

in due courss, a3 per the senicrity posicion.

2. The leavned counzzl for the peiitionsr has alao ztzatsed

ner for a part of the period during

which thz petitiorner worksd in Ajmer Diviszion has not been paid
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to him so far. Howsver, this makttar had not bzen agitated in
the 0.4 and it does not avrise in thes present Contempt Petition.

Therefore, no direction can bs izzved by the -Tribunal in this
regard. |

4, . In viéw of the position etated in pava 2, above, this
Contempt Petition has hecome infructuous and it is, therefore,
dismissed. Notices icsusd are Jdischarged.

5. M.A No.227/96¢ has heen filed by the Union of India and

other official respondesnits in C.P No.169/95 s=zzling extension

of time for implemeniting the order of the Tribunal passed on

28.2.95 in 0.2 No.5904/9%, Zince the 2aid Conte mpL Petition has
bzen Adizmiszzd a& having Lkecome infructuous, the Misc.
App1 icatimn haz also now become infructucus. The M.A is,

therefore, smisse
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'(Ra an ELa;ash) . : ' ‘ih

Member(Judl). ) Member (Adm) .



